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- t® Anand Nagar within the district G@rakhpu;lis 9b$&i
Be 70 kms., frem Gerakhwsur, The transfer erder wa:\*\\\

¥

CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW

Original Aewlicatien Ne. 203 ef 1992(L)

) Baéri * . © o . L] - . L] L] * L ) L * L . L] 9 L Ap‘al icant

Verasug

Unien of India & Others . . . . . . . . . . Respendents

Hen‘'kle Mr. Justice U.C., Srivastava, V.C.

Hen'kle -Mr., K. Obayva, Member (A)
( By Hen'®sle Mr., Justice U.C. Srivestava, V,.C.)

This is a resteration application. The cauce

chewn is sufficient. The erder dated 23,7.1992 ic

recalled ané the case is restersd, . The learneeé csunsel

is present and is ready te preceed With the. case.

The agplicant was transferred from Gorakl s

W}’q;u." S

A\

wasced in exgigency ef situation and there are limiteé
greunds fer interfering in the transfer eréer., The

dsplicant’s cemplaint is that the transfer srder has been

. passed By the reswondent ne. 2 en the pressure: of the

respondent h@= 4 whe is ensmical te the apelicant., Accw-
ercing te him relatisngte resrcndent ne. 4 was strainsg
when he was n»ested at Genéa and he has alse made a
cemplaint against him, cery ef the erder nassed in the
aferesaid coemplaint has been placed an reé@rd, may ke sa,
kut it has net Eéenmgai& that the respendent ne, 2 wae
unser the influénce 2f the respendent ne. 4 ané it is
Becauce ef reswendent ne. 4, he was cblig@ﬂ.ts wass the
scder and accerdingly, the allegatiens f@garﬁing mala-
fide are net estaklished,, However, the apgdicati@n'

Cﬁnt{: LX) 2/"‘




maintain. the transfer srder EXIICITLTRIBELZ.
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.

weuld net like te interfere in the transfer oirder, but
the applicént &@s already filed the representatiens
égains£ the same, |

2. " The resgendents are directee te dispsse of
the-represenﬁati@ns of the apslicant ey t2king intse
cmnsid@ratign the pleas and grievances of the apnlicant
within a yefio@ ef three weeks from the date of receipt
f a cepy of thiz ercer. 1In case, the representatien:
is * decided in his faveur} the transfer sréer hasibezan-
cancelled, otherwise, it is fer the respondents te

TN

Rndds Or te

west him &t mlace which may ke still nearer te Gsrakhj

Rccerdingly, this apmlicatien is dispesed ef as

Ne order as ts the cests.
L. b e

Lucknew Dated 7th August, 1992.
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